- Affidavii.io be Fuinished by the candidate alongwith Nomination Paper

From...

Wehamemed Jiyas, me-:n*da,&h'.ﬁwi& of. Mohammad, Farvuxh., Hussain

ok,
P ";!u'w(f’ & K“TI‘I‘EH-II:DH fiall postat address), o vandidabe ol b alhave
hbag

Agnd. .

.212 -PEHRI

ammsfssgapapisnamsnERE

. years, residen ul"ﬂ"‘ '“P‘U

8 kel

Election, do hereby solemnly Ifﬁrm and stale on cath s under:-

 sirike oul whichever is not applicable)

Before the Retvraing Officer
For election tofthar.Y.idbon S¥name of the Houss)
Caonstltuency(Name af tie Constineei

{1y 1 am a candidate set up by Baghtoiye Jortn Dal oine of the political party ) / am contesting as ai

Independent candiderc,
() Detalls of PAN and status of filing of Income tax refurn :
8]. No. | Names Permanent The financial year for | Total income
Account Number | which the last shown In Income
(PAM) Income-Lax return has | Tex Return (in
; _ Ll besn filed Rupees) i
A AAZPHEI60 M | 2015~ 16 ¢,a5, 035
e f’“‘“‘ ABKPRYYEEH| 2015 — 16 y,39,4a2
% Dependent | H] a M A NIA
k|Tepwdpnd Nip ML nIA
5. Dependent 3 ......... N & N M A

{3) The following case{s) j&/ are pending against me in which cognizance has been taken by the court:-

8l | Offence
Mao.

Description

(a) | The details of cases where the court has taken
cognizance, Sections of the Act and description
of the offence for which cognizance taken :

As pe7 List attached

f laking cognizance :

{b) | Neme of the court, Case No. and Date of order

As ev lst ottached

{c) | Delails of Appeal {s) / Application(s) for revision
(ifany) filed lg;iinsi the abowve order(s) ©

As |pew Qe attached

4, Cases in which I have been convicted by a court of law(other mm referred to in Farm 16):

flay | The details of cases, Sections of the o
i Act and description of the offence for ] /f,u,.
i which convicted : ;

(h) | Mame afthc-Cnun{s‘r'.'EﬁE:ﬂu. and e Mf.-'q

Dare(s) of order(s) .

C a1 e — —

-

| P | S ——




ﬁiﬁl?gﬁn—fu;ﬁml;illtﬂmlih af e susels (muvahble al.h-tl -i--lm

) Punishme ¢ imposge .

e

wuy pouse and all dupendenes:

A
Meile:

[ ——

A. Details of movable agsers ;

e e - T N L U S

N /A

I Assels in joint name indicating the extent of joint ownership will also have to be given

2. In case of depositInvesiment, the details including Serial Number, Amount, Dare
d Branch are to be given

Mame of Bank/ Institution mn
3. Value of Bonds/Share/Debe

miures ks

comparties and as per books in case
4 . Dependent’, here means u persan,
5. Details including amount is 1o he

wvable cie) of mysel,

of Deposit, the Scheine,

per the current market value in Stock Exchange in respect ¥ histed
of non- fisted companies should be given,
substantially dependent on the income of the candidate.
given separately in respect of dach investment)

| S [ Deseription Seif Spouse Dependent-1 | Dependent-2 | Dependent3
N
() | Crahin baad ho,000 Pis,000 M/A N/ /A
(i) | Details of Depostts in Bark oy TR ' |
accounts (FDRs, Term Deposits [oue yoncsscaons| Savisg afc
and all other types of Deposits R ees e /
including saving accounts), e N/A N/A N/A
Depasits with-Financial ;'"'“.g Ae | apsienmel '
Institutions, Non £-B8.1, CPR, Vel A
Financial Companies and - ';?;?:nww o= Zoh 91/
Cooperative societies and the :
| ____, amount in each such deposit ke & |51 47
(it} | Details of investment in Bonds, J
&mwmmfﬂ N/A N/A N/A N/A N /A
others and the amount.
(iv) | Details of iInvestment in NES, 501 L“;C
Postal Savings, Insurance Policies iAW
and investment in any Financial ' A
Instrument in Post office or N /A i 4gemf- N/A NfA N/ [
Insurance Company and the | '
amount | J
Personal loans/advance given (o ‘ .
i or entity includi .
ﬁn":r.:umm . TE,:'::,;;F N /A N/A N /A -H/A | N/A
other receivables from debtors |
and the amount, = 3
Maotor Vehicles/Alrcrafls/ Makindra
Yachis/Ships (details of Make, Tee
Regisiration No. etc, Yearof | [BRGLS- 07 | N/A N/A N/a N/A
Purchase and smount ) ps - E5a0mm/— s !
Jewelry, bullion and valuahle T
thing (give details of weight and | /A 71530 9m i) N/ N/a N/
L. | value) Vake -2, 9220y he . A S




'Cr_lﬁ other assets such.3 valee of

3 oy I.l.rt_' T U | .
T himsfinterest e .qu-;&:hg_ | Mmﬁh:_cl,_t 1 N/A H{f f ,f.'!'.'f,__._ E
., 1 Caross Total value & Ljﬂ-ﬁfggﬂm_r}; 5?;34*1— N/ Y. " FA j

4 l'mguummm . 2 :
(Netwe: 1. Properties in joint ownership indicating the cxient of jolm ownership v:ill also have to be indicat-a

2 . Each land or building or apartment should be mentioned separately in this formal)

R
-
-

| : Description 1= Self Spouse | Dependent-1 | Dependent-2 | Dependent-d |
g :
fi) - B ber dadoly
i ponni " HE t;e? Njﬂ N/ /A M
Survey numben(s) - of His ki
v cle
:cl“rl:'{'l'htalmnul..;m_mwm ;'E ?ﬂ‘ﬁiﬁ; ng kaf ~/a /A
“Whether inherited property :
(Yes orKO) XEs N|a N/h N /A N /A
Date of purchase i of self
acquired property n:::u " N, ™~/ N/A N/ N/ﬁ
Cost of Eand (in case of
purchase)at the time of N/ H.'{‘I' N/A N M/
‘Any Investmeat on fhe land by
| vy of development, N/A N/A N/ N /A N /A
ﬂﬂlllulmﬂ
f.;mm.. Current market J\,I_fA H,’A Ng’ﬁ N/A NA |
(i)
Locations) N N/ NA | N/A
Surey r;:hm{s} /A Nf,q )’
measurement in
s & N/ N/A M /A N/ N/A
i
(Yes or NO) 2 NTA N /A N/A N /A N
" | Date of purchase in case of self N/ N.a’fﬁ
Cmm-ﬂd J:;T : /A N /A /A (]
ost al F :
purchase) at h"ﬁjg::uf N/ N /A N /A NSA NA
Any Investment.on the land by
on .
w::-rnfds’vﬂugqam.. ,Nfﬁ Nf’.ﬁﬁ Nﬂ'f-ﬁ “r"’-"' N,fa
construction te, - -
(i) Q@m@_ﬂuﬂﬂgu
(including apartments) N/ N/ /
Lot .] ’ N/A N/A i
-Survey number(s o
D 14y A (o0 N/ NA | N/& | Nk N/a |
measuremet in sg. f.) A S .



T kiher nheriled propert ¥
| e esorng). i N /A W /A -~ N/A N | A
i 1w of purchise j f sef
I rvﬂ::::;;; M Ease Of se I o ,.-”’ﬁ N .f"‘-# N {i“l | M !%1 N r‘hr
| Cust of property (in case of 1 i
! Eﬁ}::mmulmeuf N/A /A N/ l N /A N/a |
| Any Investment on Lhe i /
i pitiperty by way of HN/A
| development, construction ete., M f A H‘}ﬂ' M/ A g ’}A
{ #;:pru:imm Current market N ;A N/A " e’ A N ,:"n.. ~ .-'fh H
1 value ______1-
|{iv) | Rusidential Bulldings (including '
.' ?m.umﬁ | N/ N /A, N/A N /B N/A
'| - Survey number(s} ‘
| Fort i —— N/A N/A N /A N /a N /A
Built up Area (Total
mu?;nmlgﬁrsmﬁ.) N/ N /A M /A N/ N/A
Whether inherited propert
{Yﬂ‘ur}%}nm ! N /A N-/ﬁ N /A N/A M/
Dhute of purchase in case of self / (."
| acquired property N/A N /A il N/ | N/
| | Ondmmen | N /A / N | N/
. p me o X
P N /A /A #
': Any Ir;;um;mnm the land by f Hf /
: wiy of development, kA A
:umm?innz?‘ N/A N /A N /A
Approximate Current market
- ae N /A & M /A N/A N/A N/
\J ers {such as interest in Ac i G .
e oindad | NIA R | Sh | S
| [F] urrent Ivia
1, Value of (i) to (v) ahove f\ 15, oo Nlp L NIA L

(6) Tgive herein below the details of linbilities/ dues to public inancial institutions and government :-

P
! No.
|

(Naote: Please give separate details of nume of Bank , Institution, entity or individual and amount for each item)

Description

Self

Spouseq(s)

Dependent-1

Dependent-2

Dependent-3

‘ (i

Loan or dues to Bank/Financial
u ]

Mame of Bank or FI
Amount autstanding
i Mature of loan

N /A

¥/

M/A

N/A

N/A

Loan or dues to any
individuals/ Entity other than
mentioned in (1) above.
Mame(s)

Amount outstanding

Mature of loan

N/A

N/A

N /A

N/

N /8




=Ty other labiiily .- R T T ===
e NA N/A AL N/ N/
~ Gerand total of liabilities K /A NL/A /A Eos/n N/A
) | Govelament Dues; Al
[higs 1o departments deali .
with government e N/A MN/A N /A : N /A N /A
| | Eecoumodation i
Dues to departments dealing ]
with supply of water N/A L A N/A N /A N A
Duses 1o depariments dealing - et
with supply of electricity | owaa N /A N /A M /A N/A
Dues 10 departments dealing '
:l:mpphmf e N /A N/A N A N /A N /A
HTT:' to departments dealing
govermnment transport .
(including aircrafts and N /A N /A N/A N /A N /A
belicopters)
oo i cores pindeg_ N/A N N/A N/A
Wealth Tax Dues NATTTTT N/ N /A pi/A hi/A
- Service Tax Dues [ n A /A N/A N A
Musicipal /Property Tax Dues | 1y /p N /A N /A n/n N/A
Sales Tax Duues N /A N /i N /A M /A N/A
Any other dues N Nfa | N/a /A N /A
Grand total of all Govt. dues rmm' /A w w A ~ /A
cleckcien) =

(7) Detalls of profession or occupstion:
a Self., Pﬂugﬂlﬂﬂ
b. Spouse...Hodze e
(8) My educational qualification is as under;

(Give details ufhlgimt School / University education with full form of the certificate/ diploma/ degres course)

Y 2N the ey dn hich the course wgs por f"?ﬁjum(%md

_{Migher Secund oy Lchel, 6 mrmimpe - SNy Subue

ERE T

ﬂrmrhi :rif;ﬁ ﬁﬁn]m by l.r:nwl--r_-u a
1. Nlmr,ul"llncn_ld-idm Eh.fﬂ;ﬂum Mehommad Ilirpq_l; Huzsndyn
1. | Full postal address V!““Lrg'ﬁ' + Pa Mungl, .o aroueed, Dish - Rpbjdoes
3. mberlndm:uft}nmmﬁmmmd ﬂll—DEHRI-, BIvAR
3. | Name of the Political party which set up the bt _I
mldmtu&wiuﬁmw@mm'} Roshtrijo-  Jamdo. Dal
4.1 (a) Number of cases in which conviction order N /A
pmld{ﬂlh:rmn_.ntrm:rr.ﬁmndminmeH} ‘




[T 63 Toial number of Pending vases where ihe o
b I8 (s) have taken cognizafier 14 ]
h_‘?;’r&ﬁ’""" TN T T TV Ty which dwst Tl feasmie S l
f i __|icomeTaxReturnfied | . . f
;_ {1} Candidate AATPHE] GOM 3015 16 595,035 =
i | {b" Spouse:  ABKPKUYEEH aniE_ |16 u,79, 492 _.1-'
| l(c)Dependents N/ 1w L N4 i
| 6. _ Details of Asscts und Liabilities in rupees
Description | Belf 5 ‘Dependent-1 | Depandent-| Dr.p:rid!ul_'g-iﬂ =
A Moveable Niter 114 mlp ™ ﬂ
Asget (Total value) 'Ft : ?ﬂ:# Nlﬁ_ .\ ke e e
o lmmnvlhilt Qj-i;"'ﬁ,.ﬂmf- Nlﬂ- Nlﬁ G Nlﬁ o
(i) | Purchase Price and ,
Development Cost of
Timeioible Pmpr.:y N/A NA | N/A Sy /A
(Total Value)
(i) | Approximate Current g
Market Price of NP/ A /A A ~ /A
Asser (Totel Value) :
7 Liabilities
(i) Governmsnt w
{it) Loans from Bank, .
Financial Institutionsand N /4 | NA | N/A N /A N A
others (Total)
8. | Highest educatlonnl quatification:
g E!'_-‘;A ( ‘;Eﬁﬂ} Reie e 1965 ¥ Govermment Callege , G;n-jn.-.,r‘r;n richh umwns}a
{Give details of School / University education with full form of the certificate/ diplom
course) (Mame of the Schoal /College/ University and the year in which the course was completed.)

VERIFICATION

d correct to Lhe
I.I.Imm;m:m.lhnv:uumd.dahmhymlﬁmﬂdmlmmntﬂummuanhiufﬁduﬁlmmm
best of my knowledge and belief, no part of it is false and nothing material hes been concealed there from. | further

declare thal :

5 : = P -
(&) there is no case of conviction or pending case sgainst me other than those mentioned in items 3 and 4 above;
i} L. my spouse, or my dependents do not have any asset or liability, other than those mentioned in (tems 5 and &

bove,
Verifisdat... Ptmes. .. .. thisthe...... SR AT day of . PATED e 20

MA-GR sk

DEPONENT




Note: 1 Affidavit snuld be filed imest by 3,00 PN on The Tasr date of Filing nominations.
2 Affidavit snould be sworn before an Usth Commissiuner or Muggistrale of the First Class or before 8 Notry
Publje,
A. Al columns should be filled up and ro columa to be lef blank. If there is no information to furishi i respect of
any item, either “Nil™ or “Not spplicable”, as the case may be, should be mentioned
4. The affidavit should be either typed or written legibly and neaths,



(3)The following cases are pending against me in which

cognizance has been taken by the court:-

(1)

(2)

(3)

(1)

(i)
(iii)
(iv)
(v)
(vi)

()

(i)

(iif)

{iv)
(v)
(vi)

(i)

Section of the Act and description of the offence for which
Cognizance taken: - 406/407/409/420/120B IP.C. & Sec. 13 (2)
rfw 13 (1) (d) P.C. Act 1988,

The Court which has taken cognizance; - Special C.B.l. Court,
Patna.

Case No. - R.C. 42 (A)/97 (R) (Special Case No, - 22/97)

Date of order of the Court taking cognizance:- 29/07/2000
Status of the case - Charge Framed.

Details of appeal (s) / application (s) for revision etc. if any, filed
against above order taking cognizance:- No

Section of the Act and description of the offence for which
cognizance taken:- U/S 120 (B)407/420/467/468/471 of LP.C.
Sec. 13(2) rw13(1)(d)P.C. Act. 19388

The Court which has taken cognizance:- Special C.B.|. Court,
Ranchi

Case No - RC 8 {S)/97 (R) (Special Case No-10/2000)

Date of order of the Court taking cognizance — 28/09/2000

Status of the case - Charge Framed

Details of appeal (s) / application (s) for revision etc. if any, filed
against above order taking cognizance:- No

Section of the Act and description of the offence for which
Cognizance taken - U/S 120 (B) riw 405/407/409/420/

J467/468/471 of LP.C
(1)



(4)

(5)

(1}

{lii}
{iv)
(v)

{wvi)

(i)

(i}
{iv}
(v}
{vi)

(1)

(i)

(iif)
(iv)
(v
(vi)

The Court which has taken cognizance: - Special C.B.l. Court,
Ranchi

Case no- R.C. 3(5Y/97 (R).

Date of order of the Court taking cognizance - 22/08/2000
Details of appear (g) / applications(s) for revision etc. if any. Filed
against above order taking cognizance:- No

Status of the case — Charge Framed

Section of the Act and description of the offence for which
cognizance taken: - /S 108 |LP.C. riw 13 (2) riw 13 (1) (e) of
P.C. Act 1988

The Court which has taken cognizance: - Special C.B.l. Court,
Patna

Case Mo, - R.C. 20 (A)2000 PAT. (Spl. 12/2000)

Date of order of the Court taking cognizance:- 23-11-2004

Status of the case — Charge Framed

Details of appeal (s)/ application(s) for revision etc. if any, filed
against above order taking cognizance - No

Section of the Act and description of the offence for which
cognizance taken: - u/s 406/407/420/1208B of |.P.C. & Sec. 13(2)
riw, 13(1)(d}, P.C. Act 1888.

The Court which has taken cognizance: - Special C.B.l. Court,
Patna.

Case MNo.: - R.C. 32 (Ayg7

Date of order of the Court taking cognizance: - 14-12-2004

Status of the case — Charge Framed

Details of appeal (s)/ application(s) for revision etc. if any, filed
against above order taking cognizance: - No

(2)



(6)

(7)

(i)

(iif)
{iv})
{v)

(vi)

()

(i)
(iv)
(v)
(vi)

(i)

{ii)

{iii)
(iv)
(v)

Section of the Act and description of the offence for which
coghizance taken - w's 1208 406 407 408 420 468 &471 |P.C &
UrS 13(2) rfw ,13(1) (c) &{d) of P.C. Act 1998

The Court which has taken cognizance: - Special C.B.l. Court,
Jharkhand

Case No. : - R.C. 11 (A) 1997 (D)

Date of order of the Court taking cognizance: - 04-04-2001

Status of the case — Charge nol framed

Details of appeal (s)/ application(s) for revision etc. if any, filed
against above order taking cognizance: - No

Section of the Act and description of the offence for which
cognizance taken. - /S 197(1)(b}) of Cr.P.C. 1873, 19(1}(b) of
P.C. Act 1988

The Court which has taken cognizance: - Special C.B.l. Court,
Dhanbad, Jharkhand.

Case no..- R.C.7(AN9T(D).

Date of the order of the Court taking cognizance: - 13-01-2002
Status of the case: - Charge not framed

Details of appeal (S)/application (S) for revision etc, if any, filed
against above order taking cognizance: - No

Section of the Act and description of the offence for which
cognizance taken:- U/S 406/409/420/1208 of | P.C. & Sec. 13(2)
riw, 13(1)(d)&(e) P.C. Act 1988.

The Court which has taken cognizance: - Special C.B.1. Court,
Ranchi.

Case No.- R.C 4 (A)/97(R).

Date of order of the Court taking cognizance: - 26.07 2003
Status of the case: - Charge framed

{3}



(9)

(10)

(1)

(i)

(1)

(i)

(i)
{iv)
(v)
{wi)

{1y

(i)

{iii)
(iv)
(v)
{vi)

{1

(ii)
(it}
(iv)
(v)

Details of appeal (S)/application (S) for revision etc, if any, filed
against above order taking cognizance: - Mo,

Section of the Act and description of the offence for which
cognizance taken.- U/S 406/409/420/120B of | P.C. & Sec. 13(2)
riw, 13(1)(d)&(e) P.C. Act 1988.

The Court which has taken cognizance: - Special C.B.l. Court,
Ranchi.

Case No..- R.C.2 {ANI7(R).

Date of order of the Court taking cognizance - 25 11.2002
Status of the case: - Charge framed

Details of appeal (S )application (S) for revision etc, if any, filed
against above arder taking cognizance: - No,

Section of the Act and description of the offence for which
cognizance taken - /S 406/409/420/1208 of | P.C. & Sec. 13(2)
riw, 13(1)(d)&{e) P.C. Act 1988.

The Court which has taken cognizance: - Special C.B.|. Court,
Patna.

Case No.- R.C .28 (A)/97(Pat).

Date of order of the Court taking cognizance: - 03.03.2005
Status of the case: - Charge framed

Details of appeal (5 application (S) for revision etc, if any, filed
against above order taking cognizance: - No

Section of the Act and description of the offence for which
cognizance taken; - 2/3/4 — Sampatti Virupan Adhiniyam-1985,
Achar Sanhita.

The Court which has taken cognizance; - not taken by the Court.
Case No. - 374/09.

P.S. - Phulwarisharif

Date of order of the Court taking cognizance, - 13.09.2009.

(4)



()
(wi)

(12) (i)

(i)

(i)
(v)
(v)

(vi)
{wvil)

(13) (i)

(i)

(i}
(iv)
(v}
(wi)

Status of the case: - Charge not framed
Details of appeal (S)/application (S) for revision etc, if any, filed
against above order taking cognizance: - No,
Section of the Act and description of the offence for which
cognizance taken:- 143, 341, 435 of IPC
The Court which has taken cognizance: -

CJM, ROHTAS, SASARAM
Case No.:- 45/10
P.5. — DEHRI
Date of FIR. - 28/01/2010
Date of order of the Court taking cognizance: - 23/02/2010
Details of appeal (S)/application (S) for revision etc, if any, filed
against above order taking cognizance: - petition under section
205 Cr. Procedure code on behalf of Mr, Md. llyas Hussain has
been filed and the next date which is 2/12/2010 has been fixed
for order.

Section of the Act and description of the offence for which
Cognizance taken -188,171(H) IPC

The Court which has taken cognizance: - CJM, ROHTAS,
SASARAM

Case No.:- 2930/10/TR2446/15 JM 1* Class Dehri

P.S - SASARAM (MUFASSIL)

Date of order of the Court taking cognizance: - 11/01/2011

Details of appeal (S)/application (S) for revision etc, if any,

Filed against above order(s)-NO

(5)



(14)

(1)

(i)
(i)
()
(v
(v}

Section of the Act and description of the offence far which
Cognizance taken;-u/s 3 Bihar prevention of Defacement of
Property

The Court which has taken cognizance: - CJM, ROHTAS,
Case No - 14715

P.S - NASRIGANJ

Date of order of the Court taking cognizance: - 11/08/2015
Details of appeal (S)/application {S) for revision etc, if any,
filed against above order(s).- NO

E)



{5) A, Details of movable assets:

S.MO. | Description Salf

{vii) | Any other Rifle, Gun,Revalver 32
assetssuch as | bore-RS.48239/-
value of AC machineetc-
claims/finterest | Rs. 47500

Furniture, utencils, ete-
Rs5. 25000/ -

Deposits in bank in the
name of Mahmud
Hussain{ AP}

Ry 284423/

Applicant share inthe
sald deposit
indeterminate.

Spouse Depende | Depende
[l nt-1 nt2 |
SBBL NfA /A
Twelve

bore Gun—

Rz 2929/

Depende
nt-3
A

P




(5) B. Details of immovable assets:

iv)

5.MNO. | Description Self Spouse Depende | Depende | Depende
nt-1 nt-2 nk-3
Others{such as | 1.Land at NiA MSA M/A M/
interest in Kasha, Munji,Adhora,
property) Dharupur etc Total

area 41 acres 35,5
decimal as per list of
CO attached in
Annexure-i in the joint
famity headed by Late
Murad Hussain, His
share in the property
indeterminate vaue
FrAY of Rs. 10500000, -
2.0/d two inherited
house at Munji Total
construction area
4300 sft. In the joint
family headed by late
Murad Hussain.

His share in the
property
indeterminate value
Fs. 1000000/-

(%)
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